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SMr. SUDHA MITTAL | ee » APPLICANT ,
v/s.

UNTON OF INDIA & RS, e s, PESPONDENTS.

CORAM:

HON'BLE Me . GOPAL VRISHNA, MEMRER (T
HON'BLE MR, ©.0.DHOUNDIYAL, MEMGER (2

For the Applicant eee Shri Dharmendra Agrawal.
For the Resdpondents ove ———

PER. HON'RLE MP, CGOPAL MRISHNA, MEM2ER (J).

1,8 12 of the 2dwministrative Trikanals act, 1285, praysd for

a dirzction o the respondents £o

i

ive appoinktrent Lo her on
compazsicnate Jrounds tooa saitable post coammEnsurats wikh
her qualifications

2e We hawve hzard the learned counzel for ths agplicant

S.';

and have carefully pe erussd the racords.
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The conmtsntion of the apolicant is that hzir hushand

Sde
7]
i
"
<
ot
(i
18
C
5
[y
[ 2
D)
L]
W
1y
[sl]
2
o
D
£
[V}
7}

Shri F.2. Mittal died while
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holding the poast of Divisional

of the Pezpondents Mol and 3 at the £ime of Jdzath . It is
also contended that shz has no scarss of livelihood. The

applicant ka2 twd Jdaughters. Both were got married by her ban
bezen dizorosd. The|jiv0rc§d danghter has a
son, who 1z 3lso residing with the applicant and they are
Azperdant upon her. She has also stated that thiz azgect of
the mattzr was not considered by the respondznts hefore
rejecting the applicas. for Jrank of appointment on compassid-
nate congiderationa. It has bbrnﬁout Ly whe document Annesure
A=4 that the applicant is draving & family penzion of R3.1130/%

the dzath of her huskand she ad recelved

- per month and on
-Gy

.00.02.




oG amount ing to F.e .91, 313 =, GEF amountiog to Ra.

and the prozesds of two policiss

In view of
family iz by no
and this applizat ion
the of admissione.
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amoanting o ke 25, 000,- and

RZ.20, T1E/-.

(GOPaL FRISHNA)
MEMBER (J)



